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0O.A. NO. 144 OF 2024

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1, BIHAR
~  STATE POLLUTION CONTROL BOARD:

B I, S. Chandrasekar, Male, aged about 47 years, Son of S. Subramani,

-

N

g- = \'%/ rejiging at No. 03, Aranya Bhawan Niwas, Shaheed Sheikh Peer Ali
R
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\
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- n Marg, Patna, do hereby solemnly affirm and state as follows:
<
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ves ete. /s 38§
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1. That I am presently posted as Member Secretary in Bihar State

Pollution Control Board, Patna. I am authorized to file the present

"amp/Ceyn
e o by p

counter affidavit on behalf of Respondent no. 1. I am aware of the

I
|
l facts of the present case on the basis of the official records maintained
i at Bihar State Pollution Control Board, Patna, that I believe to be

true. As such, I am competent to depose the present counter affidavit.

28 Sep 2024
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2. That the instant Original Application has been taken up suo moto on

the basis of an article titled the basis of News Item titled "Serm@ # &t
T TE frgr Y 60 FiRAT ¥ # gF qekre, AT a¥ A g AT sHfermAor

appearing in livehindustan.com dated-03.05.2024.

. That the Hon’ble National Green Tribunal, New Delhi, vide order

dated 01.07.2024 was pleased to implead the answering respondents
respondents in the matter and further directed the respondents to file

their response respectively.

. The aforesaid matter has been transferred to the Hon'ble NGT,

Eastern Zonal Bench, Kolkata for appropriate further action. The
Hon'ble NGT Eastern Zonal Bench, Kolkata reviewed the matter and
vide order dated 09.08.2024 impleaded the State of Bihar through its
Additional Chief Secretary, the Water Resources Department through
its Additional Chief Secretary and the Ministry of Jal Shakti through
its Secretary, as Respondents as Respondent Nos.4, 5 and 6 and

further directed the respondents to file their respective counter
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5. That in this regard it is stated that in State of Bihar there are 08

perennial rivers, 01 ephimeralriver and remaining 14 are seasonal
rivers. Presently, all the rivers are flowing as reported by the Water

Resources Department, Govt. of Bihar.

. The status of rivers with respect to their origin, entry point in the

State, confluence point to the river Ganga and its tributaries, nature of
the river l.e. perennial/ephimeral/seasonal, flowing or dry as on
29.07.2024 has been provided by the Water Resources Department,
Govt. of Bihar vide its letter no. 422, dated-30.07.2024.in light of the
State Board letter no. 1728, dated-23.07.2024.
A copy of the letter dated
29.07.2024 is annexed and

marked as Annexure-1.

. That the Urban Development & Housing Department, Govt. of Bihar

has directed all the Urban Local Bodies (ULBs) to Identify the
encroachment and locations of storage of solid wastes on the banks of

the rivers and to take immediate action for its removal vide letter no.

2650, dated-28.08.2024.

102



TN
X
A copy of the letter dated

28.08.2024 is annexed and

marked as Annexure-2.

8. That the State Board vide its letter no. 1470, dated-07.08.2024,

requested all the District Magistrates of the State to provide
Information on the location of encroachment, storage of solid wastes
on the banks of the river and status of silting in the rivers.
A copy of the letter no.
1470, dated 07.08.2024 is
annexed and marked as

Annexure-3.

. That the Water Resources Department, Govt. of Bihar has to

demarcate the flood plains of rivers in Bihar, in compliance with the
orders passed by the Hon'ble NGT, PB, New Delhi in O.A. No.
200/2014. The requirement of the demarcation of flood plains of all
the rivers in the State of Bihar, is necessary for proper enforcement of

regulations and removal of encroachment.
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10.

&

That I have read the contents of the counter affidavit and have
understood the same and nothing material has been concealed

therefrom.

§5\T DEPONENT
VERIFICATION

Verified at Patna on 4™day of October, 2024, that the averments made
in the present affidavit are true and correct to the best of my
knowledge and information derived from records of the matter and
Annexures are true copy of the original, no part of it is false and

nothing material has been concealed therefrom. /

——

DEPONENT
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Government of India

Unigue ldentification Authority of India
Aie %=/ Enrolment No.: 0710/45255/51889

T, TG

S. Chandrasekar
S/0: S, Subramani,
450, Thiruvelagam,
Asiriyar Nagar,
Behind Saw Mill,
VTC: Kullampalayam,
PO: Kullampalayam,
Sub District: Gobichettipalayam,
District: Erode,

State: Tamil Nadu,
PIN Code: 638476,
Mobile: 8002343700

Valid nown
?'m"'m?..n o lnde
5 211

Owte: 2024
OMT0530

HTIRT TN 7R / Your Aadhaar No. :
- XXXX XXXX 4598

VID : 9124 9056 9270 7915

AT AT, ALY ggdleT

T, 9EvaY

S. Chandrasekar

= ff/DOB: 26/06/1977
T8/ MALE

TR TEET BT HAT B, Ao an oAty w A |

SHD TUIN [T (STeATEA gmfte, @ waR ae/
Siwengs wrReE A whfEn) & e e 9 aid
Aadhaar Is proof of identity, not of citizenship

or date of birth. It should be used with verification (online
authentication, or scanning of QR code / offline XML).

Aadhaar no, issued: 27/02/2015

XXXX XXXX 4598

o
AW

AADHAAR

R Wi
Governmenl of India

=T / INFORMATION

B 3TUT 9EEE # YAT &, AWREAT a1 SR F agh seRan
HTUR A& URE g0 weqA quar AR Rfaoat  Rfafe sfan
& SATYT & EEAES O HTUIiE B

9 SUR 99 I YHREACSE g Forgee swAohaor oo & e
HeTeTgs WA & TR AeAnd R S e @ o7 w@n
# FIFEY CANTUR I HIUN T S S 09 A TR A A
T FH A www.uidal.gov.in. ST 3Teet R FLHR s
st &1 I w=F wenfe fea s aR |

R fafiee o g & )

9B 3R O F T # ZEAS A R & v AT f arfe
F GedF 10 T4 # 5 § FH OF a) FUR & 93T F0 TR |

3R Rffew sl M e ettt & o i A
FETEAT Hr ¥ |

U & HOe Aragw w7 i &dw i s o |

UK FFr3t F AH O F AT TANNR 0T T w5 |
STURATAAREF ®1 39U 7 F & T [ gRes e &
v R St/ ghaur #1 39T FY

IUR A AV WA A FEATD o F v aneg §

Aadhaar is proof of identity. not of citizenship or date of birth (DOB). DOB
is based on information supported by proof of DOB document specified in
regulations, submitted by Aadhaar number holder

This Aadhaar letter should be verified through either online
authentication by UIDAl-appointed authentication agency or QR code
scanning using mAadhaar or Aadhaar QR Scanner app available in
app stores or using secure QR code reader app available on
www.uidai.gov.in.

Aadhaar is unique and secure.

Documents to support identity and address should be updated in
Aadhaar after every 10 years from date of enrolment for Aadhaar
Aadhaar helps you avail of various Government and Non-

Government benefils/services.

Keep your mobile number and emall Id updated in Aadhaar.

Download mAadhaar app to avall of Aadhaar services.

Use the fealure of Lock/Unlock Aadhaar/biometrics to ensure

security when not using Aadhaar/biometrics.

Entities seeking Aadhaar are obligated to seek consent.

[ )
SNV
AADHAAR
g
mg , 450, dederm, aﬁqgem TR
gaﬁaw-eégws & o
K Address:

£S/0: S, Subramani, 450, Thiruvelagam,
g:ﬂ\siriy.na.r Nagar, Behind Saw Mill,
ﬂKuIIampaIayam‘ PO: Kullampalayam, DIST:
= Erode,

Tamil Nadu - 638476

K

XXXX XXXX 4598

VID : 9124 9056 9270 7915

HIT 3TET, ALY gesTdr=T

o 1047 | B relp@uidai.govin | @D www.uldal.gov.in
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Translated copy of Annexure-1.
From,
Alok Kumar,

Joint Secretary (Engineering)

To,
Member Secretary,
Bihar State Pollution Control Board Parivesh Bhawan,
Patliputra Industrial Area Post-Sadakat Ashram, Patna-800010,

e-mail: - msbspcb-blh@gov.in

Patna, dated 30-07-2024

Subject- Information related with the order of the Hon'ble NGT dated-01.07.2024 In O.A. No: -
655/2024

Reference: -Letter No. 1728 of Bihar State Pollution Control Board dated 23.07.2024
Sir,

In the light of the relevant letter on the above subject, as per the direction in the case of O.A.
No.-655/2024 dated 01.07.2024, the desired data related to the listed rivers is being recorded in

the prescribed format and sent for information and necessary action.

Enclosure: - As aforesaid.
Yours faithfully
Sd/-

Alok Kumar
Joint Secretary (Engineering)
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b0, REGISTERED
</BIHAR )BIHAR STATE POLLUTION CONTROL BOARD

Parivesh Bhawan

v Phone-0612-2261250/2262265, Fax-0612-2261050
E-mail: msbspcb-bih@gov.in, Website http://bspcb.bihar.gov.in

From,
S. Chandrasekhar, I.F.S
Member-Secretary.

To,
Principal Secretary of the Government,
Urban Development and Housing Department,
Bihar Government, Patna.

Subject: Regarding compliance of the order passed on 01.07.2024 in O.A. No.
655/2024/PB filed by the Hon'ble National Green Tribunal, Principal Bench
taking Suo motu cognizance of the news published in livehindustan.com "60
rivers of Bihar dried up in Vaishakh itself and turned into sand, encroachment
also took place on rivers Incident.

Ref: Water Resources Department, Government of Bihar Letter-Y.Mo.-04
(Miscellaneous) 07-432/2022-4 Date-30.07.2024.

Sir,

Regarding the above relevant subject, it is to be respectfully informed that
the Hon'ble National Green Tribunal, Principal Bench has taken Suo motu
cognizance of the news published in livehindustan.com on 03.05.2024, "80 rivers
of Bihar dried up in Baishakh itself, turned into sand, rivers have also been
encroached upon", and filed O.A. No. 655/2024/PB. In this, in the order passed
on 01.07.2024, it was said that 24 rivers of Bihar have dried up even before the
summer season, because the rivers have either been encroached upon or the flow
of water of the rivers has been stopped. As a result, these rivers of Bihar have
dried up. The main reasons for this are (1) accumulation of silt in the ghats, (2)
encroachment of river areas by filling the river banks and building houses on
them, (3) river banks being used as a place to dump garbage, due to which the
width of the rivers is reduced, (4) silting of water during rainy days due to cutting
of trees in large quantities. A total of 24 affected rivers have been mentioned by
the Hon'ble Tribunal. In the above memory, a copy of the order passed by the
Hon'ble Tribunal on 01.07.2024 is enclosed.
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In the light of the letter of the Council, the data related to the listed rivers has
been compiled (photocopy enclosed) by the Water Resources Department,
Government of Bihar and made available to the Council.

It is requested that if there is encroachment on the banks of rivers and other rivers
received from Water Resources Department, Government of Bihar and garbage
is being dumped or dumped in the river, then we would like to direct the
concerned officers/municipal bodies/local bodies to identify those places of the
rivers and remove them from the river area/banks and remove the garbage. We
would like to direct the concerned to compile the report related to this and make
it available to the undersigned as well.

Enclosure: As annexed.

Yours Faithfully
Sd/-
(S. Chandrasekhar)
Member-Secretary.

Letter No.: 1492 Patna, Dated-08.082024

Copy to: - Legal Cell, Bihar State Pollution Control Board, Patna for information
and necessary for action.
Sd/-

(S. Chandrasekhar)
Member-Secretary.
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Translated copy of Annexure-2

Letter No.-13/NV/NGT-15/2024 / oo
Tg3iTofgo

From,

To,

Bihar Government

Urban Development and Housing Department

(Municipal Sanitation and Development Directorate)

Rajesh Kumar Tiwari,
Deputy Secretary to the Government,

Urban Development and Housing Department.

Municipal Commissioner,
All Municipal Corporations.
Executive Officer,

All Municipal Councils/All Nagar Panchayats.

Patna, Dated-

Subject- Regarding compliance of the order passed on 01.07.2024 in O.A. No.
655/2024/PB filed by the Hon'ble National Green Tribunal taking Suo motu cognizance
of the news published in Livehindustan.com "60 rivers of Bihar dried up in Baishakh
itself and turned into sand, encroachment also took place on the rivers".

Ref: - Letter No. 1492 of Member Secretary, Bihar State Pollution Control Board, dated
08.08.2024.

Sir,

Regarding the above mentioned broadcast letter, it is to be said that taking Suo
motu cognizance of the news published in Livehindustan.com "10 rivers of Bihar dried
up in Vaishakh itself and turned into sand, rivers were also encroached upon", in the
clause of the order passed on 01.07.2024 in the filed O.A. No.-655/2024/PB, some
important reasons for the drying up of 24 rivers of Bihar have been mentioned such as
(1) silt deposition, (ii) filling up the banks of rivers and building houses on them, (iii)
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throwing them on the banks of rivers and (iv) silt deposition during rainy season due
to cutting of trees.

2. In this regard, data from the above mentioned 24 rivers provided by Water
Resources Department, Bihar. The relevant figures are enclosed with this letter.

3. Therefore, attaching the letter of Bihar State Pollution Control Board and a copy of
O.A No. 655/2024, it is requested that you take immediate action to stop
encroachment and garbage dumping in the rivers of your area and identify the garbage
heaps currently present on the banks of the rivers and inform the department for their
immediate removal so that the relevant report can be sent to Bihar State Pollution
Control Board for compliance with the order passed by NGT.

Yours Faithfully
Rajesh Kumar Tiwari,
Deputy Secretary to the Government,

Urban Development and Housing Department.
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b, TRANSLATED COPY OF ANNEXURE-3
pra—sy
‘,'/BIHAR"‘-‘ REGISTERED

‘ '%)BIHAR STATE POLLUTION CONTROL BOARD
Parivesh Bhawan
Phone-0612-2261250/2262265, Fax-0612-2261050

E-mail: msbspcb-bih@gov.in, Website http://bspcb.bihar.gov.in
Letter no.-1470 Patna, Date-07.08.2024
From,
S. Chandrasekhar,
Member-Secretary.

To,
District Magistrate,
All the Districts of Bihar.

Subject: Regarding compliance of the order dated 01.07.2024 passed by the Hon'ble National Green
Tribunal, Principal Bench in O.A. No. 655/2024/PB filed in Suo motu case.

Ref: Water Resources Department, Government of Bihar-Yo.Mo.-04 (Miscellaneous) 07-432/2022-42
dated, 30.07.2024.

Sir,

Regarding the above relevant subject, it is to be informed that the Hon'ble National Green
Tribunal, Principal Bench has taken Suo motu cognizance of the news published in livehindustan.com
on 03.05.2024 "60 rivers of Bihar dried up in Vaishakh itself, turned into sand, rivers have also been
encroached upon", and filed O.A. No. 655/2024/PB. In this, in the order passed on 01.07.2024, it was
said that 24 rivers of Bihar have dried up even before the summer season, because the rivers have
either been encroached upon or the flow of water of the rivers has been stopped. As a result, these
rivers of Bihar have dried up. The main reasons for this are (1) silt accumulation in rivers, (2)
encroachment of river areas by filling up river banks and building houses on them, (3) river banks being
used as a dumping ground for garbage, thereby reducing the width of rivers, (4) silt accumulation in
water during rainy season due to felling of trees in large quantities. A total of 24 affected rivers have
been mentioned by the Hon'ble Tribunal. A copy of the order passed by the Hon'ble Tribunal on
01.07.2024 in the above case is enclosed.

In the light of the letter of the Council, the data related to the rivers listed by the Water Resources
Department, Government of Bihar has been compiled (photocopy attached) and made available to
the Council.

It is requested that if any other river passes through your jurisdiction and the rivers received from
Water Resources Department, Government of Bihar, then you would kindly provide the details of
encroachments on these rivers, deposition of garbage, status of silt deposition in them to the
undertaking.

Enclosure: As above.
Yours Faithfully

(S. Chandrasekhar)
Member-Secretary.
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